IN THE CENTRAL ADMINISTFATIVE TFRIEBUIAL, JAIPUR EEWCH, JAIPUR.
0O.A.No.1121/92 Date of ovder: 10.1.1997
Smt.Sapﬁa Mahesh, 4-01-42, Jawahavr Uagav, Jaipur.
...Applicant.
1. Union of India through Szcretavry, Deptbt. of Information
h
2. Dirvector Genszral, Doordavahan, Mew Dezlhi.
3. Director, Doordarshan, Jaipuv Tendra, Jaipur.
- ...Respondents.
Mr.R.H.Macthur : Counsel for appliéant

Mr.U.D.Sharma : Couns:l for rezpondesnta.
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CORAM:

Hon'ble Mr.O.F.Sharma, Administrative Member
Hon'ble Mr.Ratan Pralash, Judicial Member

PER HOW'ELE MRE.CO.P.SHAFMA, ADMILIISTRATIVE MEMEBER.
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1 undzr 220,19 of fthe Adwministrative

In this app
1

Tribunals Act,

985, Emt.Zapna Mahzsh has prayed that the
scheme of regularization <f caswal Artists preparsd by the

respondents - Govi of Indiz and Doocvdavshan - which providss

that only those employes
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nlarized who hsve

renderzd 120 days sevvice in a yzar may be quashed and the

L.
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e, Cespondents may be divecied to vregnlavise the szrvices of the

3.7 The applicant was working as a Caswal Production

‘Aszistant in Doovdavzhan Fendra, Jzipur. The respondznie have
formulated a -scheme dztsd 9.6.92, vegarding regularisation of
casval Avtists working in Doovdarshan. Ons of th: vequirzments

of the scheme is that thozz employees who have worled for a

minimum of 120 days a year can be regulsvised. Since the
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respondznts held that ths applicant did not fulfil this

requirement, she was not included in the panel of employzza who
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were to ke regulavizsed in accovrdance with the achemes ds
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95.6.92. Hznce, ths: applicant has scudht guashing of the
gchemsz which dozs not sncitle her oo rTegularisation.
4. buriny the avrgumentsz, the leérﬁec coungel for the
respondentsnias brought Eo our notice‘tha a further
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=d schem: fovr vagularisation of caszual Artiste
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formulated Ly the rezpondinis and issuzd vide OUM datéd
17.5.94. Av:np] of the said achem: was produced during the
arguments and an eztvact of the zame has been talen on recard.
In view of this scheme, the applicant was included ih tha
furthzr panszl prepaved for vegulavisation of casnal Artizts in

he category of FProduction As the =aid
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further panel produced bzfore us during the argumsnts, it is
gzen that ithe aprlicanit's name figuves at S1.Mo.26 theveof. Tha
appliﬁant would be élicible for heing considzrsed for
rzgularisation in accordagce with her turn in the 2aid pansl.
5. In view of the above pozition, it is notbnwzessary for us

in

[w

to conzider the other praye the O.A. The O.A =ztands
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dispozzd of with no ordér asz to costs.

J
(Ratan Frakash) . (O.P.éhafma)

-

Judicial Member. ' Adminiztratcive Membear.



